REVISED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PASHUPATI DAIRIES PRIVATE LIMITED OPERATING IN MANUFACTURING OF
DAIRY PRODUCT AT SAHARANPUR, UTTAR PRADESH

(Under sub-regulation (4A) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

- _______ RELEVANT PARTICULARS -
Name of the corporate debtor along with PAN & M/s Pashupati Dairies Private Limited

CIN/ LLP No. PAN - AADCP4074B
CIN - U15204DL2003PTC273781
2. | Address of the registered office F-82, Ist Floor, Shivaji Place Rajouri
Garden, West Delhi, New Delhi, Delhi,
India, 110027
3. | URL of website ' NA
4. | Details of place where majority of tixed assets are Village Kumhar Heda NH-73, Dehradun
located Road, Saharanpur, Uttar Pradesh,
247001.
5. | Installed capacity of main products/ services NA

6. | Quantity and value of main products/ services sold in | NA
last financial year

7. | Number of employees/ workmen NIL

8. | Further details including last available financial Balance Sheet for FY 2024-25
statements (with schedules) of two years, lists of Balance Sheet for FY 2023-24
creditors are available at URL: www.stalwartipe.com,

9. | Eligibility for resolution applicants under section Details can be downloaded from
25(2)(h) of the Code is available at URL: Www_stalwartipe.com

10. | Last date for receipt of expression of interest 24% December, 2025 (Wednesday)

I1. | Date of issue of provisional list of prospective 2" January, 2025 (Friday)

resolution applicants
12. | Last date for submission of objections to provisional | 7% January,2026 (Wednesday)
list
13. | Date of issue of final list of prospective resolution 12 January.2026 (Monday)
applicants
14. | Date of issue of information memorandum, evaluation | 12" January,2026 (Monday)
matrix and request for resolution plans to prospective
resolution applicants

I5. | Last date for:submission of resolution plans 12" February, 2026 (Thursday) by 05:00
PM

Through email as well as through Hard
copies to be submitted to Mr Sandeep
Goel

Resolution Professional

Office at :-

STALWART RESOLUTION
PROFESSIONAL LLP

SD 73, Pitampura Delhi 110034

16. | Process email id to submit Expression of Interest cirp.pashupati@gmail.com
\\W)/

CMA Sandeep Goel-

Resolution Professional
(IBBI/IPA-003/TP-N00073/2017-18/10583)

AFA No .: AA3/10583/01/300626/301302 valid upto 30.06.2026
M/s Pashupati Dairies Private Limited (Under CIRP)

Regd. Office: SD - 73 Pitampura, New Delhi 110034

IP-N00073/
2017-18/ /

Date: 07.12.2025
Place: Delhi

Revised Form G of Pashupati Dairies Private Limited Operating in Manufacturing of Dairy Product At Saharanpur, Uttar Pradesh
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TARAKHAND CIVIL AVIATION DEVELOPMENT AUTHORITY
(DEPARTMENT OF CIVIL AVIATION) (GOVERNMENT OF UTTARAKHAND)
SAHASTRADHARA HELIDROME, P.0. KULHAN, DEHRADUN- 248001, UTTARAKHAND
EMAIL: UCADADOON@GMAIL.COM; WEBSITE: WWW.UCADA.IN
T3 %0 2311 /gPrel / fa=ifa / 2025 Date: 06/12/2025
E-TENDER NOTICE
Uttarakhand Civil Aviation Development Authority (UCADA) Dehradun invites bids from eligible
insurance agency(s)/Banks to submit their bids for the following package.

Date of Start of

q Last Date of|g; i
ferehrr formt R & 2025-26 F Y 9 S o w1 St = || S Name of Package downloading helsubmission Bg.'w%e(cllﬁnnt)y I
Request for Bids (RFB) for providing
omprehensive Insurance of Uttarakhand
Nt B S State Government's Helicopter (EC-135 P2),|  06/12/2025 | 22/12/2025 | Rs.25,000/-
Aircraft (SKAB-200) and 6-Pilots
2305/RFB/IINSURANCE/UCADA/2025

ils can be obtained from the website www.uktenders.gov.in and/or www.ucada.in from
2/2025, 02:00 PM. The proposal must be submitted online on the portal,
.uktenders.gov.in only. Note:- 1. The corrigendum for the above packages will be
aded on website www.uktenders.gov.in &/or www.ucada.in 2. Email Id
Jadoon@gmail.com may be contacted for any information. CEO, UCADA
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OF MEDICAL SCIENCES
Raebareli Road, Lucknow-226014

Recruitment Notice

Backlog vacancies arising out of Advertisement Nos. 1/48/6/Rectt/2023-24 and
1/48/4/Rectt/2023-24 at SGPGIMS, Lucknow are as under:

The CBT for the above backlog vacancies will be held jointly with the recruitment
process for fresh vacancies advertised vide Advt. No. 1/08/1-12/Rectt/2025-26
dated 11.06.2025. Backlog vacancies will be filled first on the basis of merit in
order of rank. Vacancies of advertisement dated 11.06.2025 will be filled from
candidates placed below in the same merit list.

. The detailed advertisement can be seen at Institute's website

4. Reservation policy (Vertical and Horizontal) of Govt. of UP will be applicable.
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This advertisement is for information purposes only and does not constitute an offer or an invitation or a recommendation to purchase,
i hold or sell secorities. This is not an announcement for the offer document, All capilalized ferms used herein and nof defined herein
shall have the meaning assigned 1o ihem in the Letter of Dffer daled November 11, 2025 the "Lefier of Dffer” or ("LOF") filed with the
B3E Limited ("BSE") and ihe Securities and Exchange Board of India ["SEBI").

TUNG |
TUNI TEXTILE MILLS LIMITED

CIM: L17120MH1987PLO0M3996

Registered Office: Uinit Mo, 207, 2nd Floor, Building Ma. 34, Mittal Industrial Estate, Andheri Kurla Road, Andheri (E),
Marol Maka, Mumbal, Mumbal, Maharashtra, India, 400053,
Telephone No.: +31 022 46043970 E-mall: T LEn)| ; Website: i} ]
Contact Person: Ms. Jyoti Kothari; Company Secrelary-and Comphlance Officar
iy 1'_".'.lr.lr||'lr|'r.l|' Wl '.'.'.lr.lgj'r.'m'.lfr HH '|'.II'||'?|'.lr'|'Ir1_"{|r.;.l.". e Tei e Ml Peverie Dlmdread ™' ¢ "T.?u_-'-I'_'.'.lr.lr_lr.lm.l_r.e.lr'.l'.'.'.'-:rn-'.l' 1 o el (kA
TO8T, as o privafe Nmiled company weder the Compales Act, TR5S e the Siade of Malarashtea, Subsequeently, the
Conpony was cowverted into g Pubilic Liriited Company woder the name " Tind Textile MUl Limited " and was bssied o
Fresh certificote of incovpovation e the Regisivarof Companies ¢ ROC ), Mumbar, Makaraatieg, on Auguse 6, 1992, Far
feerther defalle regoarding our Company, pleaye refir fo the sécon iled "Geneeal Tnformation™ beainnlng on papd 4 of this
Letter ol Offer,

PROMOTERS OF OUR COMPANY: NARENDRA KUMAR SUREKA AND PRADEEP KUMAR SUREKA

THE ISSUE

FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF TUNI TEXTILE MILLS LIMITED {“THE COMPANY")

ISSUE OF UP TO 42,32 44,440 EQUITY SHARES OF FACE VALUE OF % 1.00 EACH OF OUR COMPANY (THE "RIGHT EQUITY SHARES")
FOR CASH AT A PRICE OF £01/- (RUPEE DNE ONLY) PER EQUITY SHARE AGGREGATING UPTO % 4232 44 LAKHS" OM A RIGHTS BASIS
T0 THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 81 (EIGHTY ONE) RIGHTS EQUITY SHARE FOR EVERY
25 (TWENTY FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
HOVEMBER 15, 2025 (THE "ISSUE"). FOR FURTHER DETAILS, PLEASE REFER TO "TERMS OF THE ISSUE" BEGINNING ON PAGE 108 OF
THIS LETTER DF OFFER.

*Assuming full subscription in the Issue, Subject fo finalization of Basis of Alloimenl.
ATTENTION INVESTORS
NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY
CORRIGENDUM CUM ADDENDUM TO LETTER OF OFFER DATED 11™ NOVEMBER, 2025
This natice should be read in conjunction with the Letter of Offer dated 11™ Novemnber, 2025 filed by the Company with the Stock

Exchange and SEBI and the LOF and CAF that hava baen sent to the eligible equity sharehokders of the company. The eligitde aquity
shareholdars are requestad to pleass note the following,

RIGHTS ISSUE PERIOD EXTENDED
ISSUE CLOSING DATE (OLD) ISSUE CLOSING DATE (NEW)
MONDAY, DECEMBER 8, 2025 MONDAY, DECEMBER 15, 2025

k5 Is toinform vou that the board of Directors of the company at its meating held on Friday, December 05, 2025, has considered
and approved the extension of the Issue closing date of the angoing rights issua. The date of closure of the Rights fssua, which
openad on Monday, 24° November, 2025 and was scheduled to close on Monday, 8° December, 2025 has now been extended to
Monday, 15 December, 2025, The edension has been granted to fagiitate better participation from eligeble shareholders and o
pravide them with adequate time 1o subscribe to the Righls issue

fccordingly, the last date of submission of the duly filled in CAF (along with the amount payabie on application) is Monday, 15°
December, 2025, Equity Shareholders of the Company who are entitied to apply for the Riahts issue as mentionad above are
requestad to take note of the issue Closure Date as Monday, 15" December, 2025,
pceordingly, the revisad timetine for the Rights lssue is as lollows:

[SSUE DPENING DATE

LASTDATE FOR EIN MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS

LAST DATE FOR CLOSURE OF OFF MARKET TRANSFER OF RIGHTS ENTITLEMENTS
ISEUE CLOSING DATE#

FINALIZATION OF BASES OF ALLOTMENT (ON OR ABOUT)

DATE OF ALLOTMENT (DM OR ABOUT)

DATE OF CREDIT RIGHTS EQUITY SHARES (0N OR ABDUT) Wednesday, 17" December, 2025
DATE OF LISTING (0N OR ABDUT) Thursday, 18" December, 2025

Monday. 24" November, 2025
Wednesday, 03" December, 2025
Friday, 12" Decembar, 2025
Monday, 15" December, 2025
Tuasday, 16" December, 2025
Tuesday, 16" December, 2025
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iIst care is taken prior to acceptance of advertising
copy, it is Nnot possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
iNndividuals advertising in its newvwspapers or Publications.
We therefore recommend that readers make
Necessary inquiries before sending any monies or
entering iNnto any agreements with advertisers or
otherwise acting on an advertisement in any manner

*Eligible Equity Shareholders are requested 1o ensure that renunciation throdegh off-market fransfer is completed insuch a manner
thatthe Rights Enfiflements

are credited to the demit account of the Renouncee(s) on or prios to the Issue Closing Date.

# (ur Board will hawva the right to extand the 15sue period as it may determineg from tme o time but not exceading 30 (Thirty) days
from the Issue Opaning Date

(inclusive of the lzsue Dpening Date), Further, no withdrawal of the Application shall be permitted by any Applicant after the Issue
Closéng Data.

This Corrigendum cum addandum shall be avaiable on the respective websites of the Stock Exchangs at www bseandia.com and
the wabsite of the Company al https:wew tunitexdbilas.com/

ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY WHO ARE ENTITLED TO APPLY FOR THE RIGHTS ISSUE ARE
REQUESTED TO TAKE MOTE OF THE ISSUE CLOSURE DATE AS MOMNDAY, 15" DECEMBER, 2025. Accordingly, there &5 no
change in the LOF AND CAF dated 11" NOVEMBER. 2025 except for modification in the Issue Closing date. Change in Issue closing
date resultant change inindicative time fable of postissee actvifies on account of extension of issue closing date.

INVESTORS MAY PLEASE NOTE THE LETTER OF OFFER AND APPLICATION FORM SHALL BE READ IN CONJUCTION WITH
IS ADDENDUM.

All capitalised terms hold raference to the Letter of Cffar filed by our Company.

For, Tumi Textile Mills Limited

On behalf of the Board of Directors
ady/-

Marendra Kumar Sureka

Manaqging Director

DIN: 01963265

Date: 6" December, 2025
Place: Ml.lrlllﬂi

——

Dizclaimer: I]mr Gnrrnan';' i5 proposing, subject 1o recespt of requisite approvals, markst conditions and other considerations, 10 issue
Equey Shares on amghts basis and has filed a Letter of Offer dated Novemaer 11, 2025 with the Secunties and Exchange Board of India and
BSE. Tha Letter of Offarss availabieon the websse of SEBI at wew sebigovin, wabsite of Siock Exchange whera the Equity Shares are listed
i.8. BSE at www hsaintg.com, Investors should mode that investment in equity shares involves a high dagree of rsk and are requested to
refes to the Letier of Offer including thie section "Risk Factors” beginning on page 23 of the Letter of Offer. This aanouncernent has been
preparad for pubbealion n ImEa and may nol be raleasad in the United Stalas. This announcesment does nol constitule an ofer of Rights
Equity Shares for sake in any jerisdiction, including the United States, and any Rights Equity Shares described & this announcamant may not
be offered or sold in the United States absent reglstration under the US Securities Act of 1933, as amended, or an exempton from

registration, There will be na public oMaring of Righls Eguity Shares inthe Lniled Siates,

whatsoever.

epaper.jansatta.com
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HINDUJA HOUSING FINANCE LIMITED €

Corporate Dffice ; 167-1849, 2ND Floor, Liftle Moent. Saidapet, Chenmai - 600 015, [IReripssr P

Contact No. Hasmuddin Raza : 8468898202 | Umesh Chauhan : B954281638
POSSESSION NOTICE (For Immavable Property)

{Under Rule B {1) of the Security Interest (Enforcement) Roles, 2002)
Whereas the undersigned being the authorized officer of HINDUJA HOUSING FINANCE
LIMITED({HHFL) under Securitisation and Reconstruction of Financial Asseis and
Enforcement of Security Inferest Aci, 2002 (34 of 2002}, and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Sacurity Interest {Enforcement)
Rules, 2002 issued Demand Motice dated mentioned hereunder calling upon the
following borrowers to repay the amount mentioned in the nofice being also mentionad
hereunder within 60 days from the date of receipt of the said nofice. The following
borrowers having failed to repay the amount, notice is hereby given o the following
borrowers and the public in general that undersigned has faken possession of the
properties described herein below in exercize of powers conferred on him under sub
section (4) of saction 13 of the Act read with Rule 8 of the Security Interest
(Enforcemeant} Rules, 2002 onthe date mentioned hereunder:

Account Number & Name of the Borrowers Demand Notice Date & Amount]
LAN: UP/LKN/AGRA/ADDOODDOTIS. 1. Ms. Mamita 13/10/2021 & Total
Sharma w/o Mr. Avneesh Sharma 2. Mr. Avneesh [Dulstanding - Rs. 10,65,693/-
Sharma §'o Mr. Devki Mandan Sharma. R'o 14/55, Symbolic Possession
Soron Katra Speed Color Lab Shahgan| Agra 262010. Date:15/06/2022
Alzo al Pmuerhr Address:- Situated at 14/54,28 Soron PHYSICAL POSSESSION
Katra Shahganj Agra 282010 MPADate : 31/03/2021

Discription ol Property: All that Part and Parcel of the property Situated al 14/54/28
Soron Katra, Shahganj Agra 282010, Boundaries: East - Gall 6 ft and House Other, Was!
- Dther Property, North = House of Babbo Qureshi, South - House of Totaram

The borrawer in particular and the public in general are hereby cautiomed nof to deal with the
property and any dealings with the property will be subject to the Charge of HINDUJA
HOUSING FINANCE LIMITED for an amouwnt mentioned herain aove and iterest theraon. The
borrower's aftention is invited to provisions of sub-section (8) of section 13 of the Act, in
respectofiime availabls toredeemihe sacured 2ssets. )

al-, Authorised Dfficer-

Date : 071122025, Place: AGRA for HINDUJA HOUSING FINANCE LIMITED

F

DATE: 02-12-2025

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Cantra, Free Press Joumal Road, Nariman Paoint,
Murnbai=21, Pl {022} 6747 2117 Fas (022 6747 2118 E-mall: info@authurm, com
Branch Office : Office No-1216-1220, 12th Flogs, Naurang House, Piat No-21,

Kasturbya Gandhi Road, Connaughl Place, Mew Dedhi-110000

POSSESSION NOTICE

(A= per Rule 8{1) of Security Interest (Enforcement) Rules, 2002}
That pursuant io the approved rescdufion plan of the Relkance Home Financa
Limited, (RHFL} by its Lenders im terms of RBI Circular Mo, RBIZ2018-18¢ 203,
DBR . No: BP. BC, 45/21.04. (48/2018-19 dated June 7, 2019 on Prudential
Framework for Resolulion of Stressed Assets, e order of Hon'ble Suprems Colr
of India dated March 3, 2023 and the Specal Resolution passed by the
sharaholders on March 25, 2023, RHFL has antansd into the agresment o transfer
il Busmess by way of 8 slump sale on 8 going concern basis, 1o Reliance
Commercial Finance Limited {Hereinafter referred to ps "RCFL") and whereas all
the rights and Eabililies pertaining 1o the loan account (3] of the Borrower has'have
also been transferned o RCFL.
That RCFL was further acquired by Authum Investment and Infrastructure Limited.,
in pursuance af the implemaniation of the Resolution Plan submilied by Authum
Invastment ard Infrastruciure Limiled on January 15, 2021 for REFLEn barms of the
Reserve Bank of India {Prudential Framework for Resclufion of Strassed Assals)
Directons, 20140
That furthermore, the Hon'ble Mational Company Law Tribunal, Mumbai Bench
["MCLT"), approved the Scheme of Arrangement for demerger of lending business
of RCFL toAuthum Investment & Infrasinscturs Limited vide its order dated May 10,
2024, in view of which, tha lending business ard rights and entitlements attached
{haratoal the RCFL slands be translamad Lo and vested inAuthum Invastment and
Imfrasiructura Limited asa going concam.
Wharaas the undersigned being the Authonzed officer of the Authum Investment
and Infrastricture Limited having s registerad office at 707, Rahaja Cenfre, Free
press Joumnal Road, Manman Point, Mumbai-400021 and branch office at Office
Mo, 1216-1220, 12th Floor Maurang House, Plod No, 21, Kastruba Gandhi Road,
Connaught Place, New Delhi-110001 upder the Securltizatlon and Reconstruction
al Financial Aseals and Enforcament of Securly InferastAch, 2002 and in exercisa
af Powers confarmad under saction 13(2) raad wilh ruka 8 of the Securly Interssi
{Enforcement} Rules 2002, issued a Demand Notice dated 05082025 calling
upan the borrower {s) [Co-borrower(sh: 1.) Nippun Gupta (Through all it's
Legal Heirs), 2.) Anuraag Gupta both are at 100 shivalik duplex flat sec-35
Moida Uttar Pradesh-201301 Also AT FLAT (TYPE GF-3) ON GROUND FLOOR
OF TOWER NO. 14 IN ATS GREENS PARADISO TO BE DEVELOPED ON
GROUND HOUSING PLOT NO. GHD3 SECTOR CGl-4 GREATOR NOIDA vide
Loan Account No. RLHLDELOOOOO47 24 to repay the amount mentioned in the
notice being ¥114239702/- (RUPEES ELEVEN CRORE FORTY-TWO LAKH
THIRTY NINE THOUSAND SEVEN HUNDRED TWO OHNLY) as on 10.07.2025
against Loan Agreameant within 60 days from the date of receipt of the said notices.
The Borrower|s ) Co-borrowens) hayving failed o repay the amount, notice is
hereby given o the Borrowser(s)/Co-Bomower and the public in general that thea
undersigned has taken possession of the properly desoribed herein below in
exercise of powers conferred on him/Mher under Section 13(4) of the said Act read
with Rule 8 of the said rules on this 05.12.2025.

The Borrower(s) Co-Borrower(s) in particular-and the pubslic in general Is
herely cautionad nol to daal with the propery and any dealings wilh the
property will b= subjed to the charge of Authum Investment and
Infrastructure Limited for a fofal amount Rs. 118,474 87H- (Rupees Eleven
crore ebghty four lakh seventy four thousand eight hundred seventy Only)
as on 04.12.2025 and Interest, cost, expenses and other charges thereon as par
lean agreemenl. The Bormower/co-borrowers/Morlgagor(s) atlention is nvited to
the provision of Section 13(8) of the SARFAES] Acl. in respect of time availabia, to
redeem the secured assels.

*** DESCRIPTION OF IMMOVABLE PROPERTY "™
Al The Pieca And Parcal OFf The Property Fully Finished Flat (tbype GF-3) Having
Super Ares OF 3100 50,7 Alloted On The Ground Floor OF Tower Mo, 14 Along With
Lawn Area Approx 1000 Sq.ft. Along With One Gpen Space Parking In Ats Greens

Paradiso Developed On Plot Mo, GhO3 Sector Chi-4 Grealor Moida,

Date : 05-12-2025 Autharised Officer
Place ; Moida Authum Investmeant & Infrastructure Limited

i'F". TATA CAPITAL HOUSING FINANCE LTD

Ragd. Office: 11th Floor, Tower A, Peninsuka Business Park, Ganpatrao Kadam
TATA yarg, Lower Parel, Mumbai-400013. CIN No. UGT190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

|A% par Appendix IV read with rule 8(1) of the Sacurity Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securfization and Reconstruction of Financial Assels and
Enforcement of Security Interest Act, 2002 and In exarcise of powers confarred undar
section 1312} read with ruke Jofthe Security interest{Enforcement) Rules, 2002, ssued a
demand nolices as menboned below cafing upan the Bomowers to rapay the amound
mentiomed in thie notice within &0 days frorm the date of the said nokice.

The borrower, having faied fo repay the amouni, notice is hereby given fo the borrawer, in
panicutar and the public, in general, thal tha undersigned has taken possession of the
property described hereinbelow in exercise of powers conferred on him under section
134 of the said Act read with rule 8 of the saud Rules

The borrowar, in particular, and the publicin general, are hereby cautioned not bo deal with
the propery and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred 1o below along with interast
ihereonand penal sverest changes, costs elc. from date mentioned below.
The borrower's altestion is invited to provisons of sub- section (81 of Sechon 12 of the Acl
in regpect of ime available, to radesm the secured assels.

Losan Hame of Obligors)/ Amount as per
Account |Legal Heir(s)Legal Demand Notice
Na. Representative(s)
TCHHE |Mr. Kuldeep Kumar (as Borrower), Mr. [ Rs. 10, 45,524 /-
0737000 |Jaswanta Sainl, Mr. Satendra Singh, | (Rupees Ten Lakh
1001007 |Mrs. Krishana Devi Alias Krishana | Forly Frve Thousand
M Wati and Krishna Traders (through its | Five Hundred Twanty
properitor) all are {Co- borrowers) Four Only] as on 13-
June-2025

IDescriptiun of Secured Assetsiimmovable Properties; All Piece & Parcels of the |s
Measurinig 375,17 &g, mir. in total fand of 0.22 DISMIL. a property in land bearing (Kam
vihar Lakhsmi Nagar, Pital Basti) part of Khasra no. 138, 139, 140, 154, 153274 Kam
Vihar Laxmi Magar Pital Bast, situated al village Dehri Mustagam, Paragana and Distric
Moradabad, Uttar Pradesh- 244001 with all common amendies under -sale deeq
Boundaries: East- House of Dharmendra & Punest Plol. Wesl- 14 f. wide road, hous
Chandra \Wati & Ragesh, North- 14ft. wida road, South- Plot Maya Sharma.

TCHHLO7370| Mr. Mohammad Rs. 13,416,067 (Rupees Thirtesn |04-12-202
00100154012, | Mohtashim {Borrower), | | akh Sixteen Thousand Fifty
TCHINOT3700| and Mrs, Shahnaaz Seven Only), ouistanding as on
0100154081 |{Co-Borrower) 07 08,2025

Description of Secured Assetsimmovable Properties: All piece & parcels o
Resdential Plot beanng KhasralGatta No. 609 having an area admeasuring 96.25 5q Mt
Siuated at Mauja Bhadaura, Bahar Chungi , Tehsil and District Moradabsd, Utia
Pradesh with a¥l commaon amenities mentioned in Sa%e Deed, Boundaries: East- Rasta 1
Feal Wide, Wes! - Arazi Nahid Begum, North - Rasta 10 Feal Wide, South- Digar's Plot

TCHHFO7010 | Mr. Pankaj Kumar (Borrower), | Rs. 11253817 /- (Rupees | 05-12-202
so1oon0sTy | and Mrs. Chandra Kala Elevan Lakh Twenly Five
(Co-Borrower) Thousand Eight Hundred
Seventaen Only)

Description of Secured Assetslmmovable Properties: All pigce & parcels o
Residential Plot having an area admeasuring 2926 Sq M which is par of Khasra Na
1237, Bihar man Nagla, Tehsd and Oistrict Bargilly . Uttar Pradesh with a8 commo
amenities under sale deed, Boundaries: East— House of Deewan, West — House of Selle
Morth-Kasia 8 Feet, 3ouih - Hasta g Feet,
TCHHLOT7010 | Mr. Rashid Khan, Sio Mr. | R=. 855 088 /- (Rupees Exgnt| 05-12-202
o0f00073205 |(Shabbir Khan (as|Lakh Fiffy Mine Thousand
Borrower] and Mrs. Farhat | Exghty Eight Cnly) |s due and
Praveen, Wio Mr. Rashid | culstandingason 27, 10.2022
Khan {Co-borrower)

Description of Secured Assetsilmmovable Properties: ALL PIECE & PARCELS OF 0
BHK Resenditial flat beanng No. AF-1 (First Floor) Builtup on at plol no.4172, admeasuring
5434 zq. mirs. comprized in Khasra no - 157, situated at Jagatpur Lal Begum, Pashupa
Wihar, Al Arf Tower, District Bareilly- 243001 Uttar Pradesh, with all common amenitie
menticned in Sale Dead, Bounded a5; East— Flat Moo B2 Wast- Houss of other- wide
Morth - House of ather, South - Corndor.

Date: - 0TH 212025 Sdi- Authorisad Office
Place: - Bareilly'Moradabad{Uttar Pradesh) For Tata Capital Hn:msh-! Fimaneca Limite

Date of
Possessic

12202

€€ pradhan Mantri Viksit Bharat Rozgar Yojana will generate
new employment opportunities for about 3.5 crore youth. )I

Prime Minister, Narendra Modi

ROZGAR YA KAROBAAR  gaaTH HAI BHARAT SARKAR

Pradhan Mantri Viksit Bharat Rozgar Yojana

Benefits for First Time Employees

Benefits for Employers Creating Jobs

» Incentive of up to 15,000 in two
installments.

For more information

visit - www.pmvbry.epfindia.gov.in or
Contact - 14480 / 1800-180-1850 (Toll-Free) or

REVISED FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PASHUPATI DAIRIES PRIVATE LIMITED

Operating In Manufacturing OF Cairy Product At Saharanpur, Uttar Pradash

(Under sub-requistion (4A) of Regulation 364 of the Insolvency and Bankruptcy Board
of Indiz {Insolvency Resolution Process for Corporale Persons) Regulations, 2016)

RELEVANT PARTICULARS

Wame of the carporate debior along with PAN
& CIN LLP i,

Wz Pashupafi Dairies Private Limited
PAN - AADCP4074B
CIN - S204DL2003FTC2T3TH

Afdress ol e registened oltce

F-82, 1st Flgor, Shivajl Place Rajour Garden,
Wiest Detnl, New Dethi, Delhi, Indda, 110027

URL of websia

M,

Dptais of place where majorily of faed assels
ang located

Yillage Kumbar Hida MH-73, Delradun
Aoad, Saharangue. Uttar Pradesh, 247001,

Instalied capacity of main products! serices

Fiy

Uisantity and wahie ol main products’ seracas

|50 In S35t dinancial year

fis,

Humber of employess’ workman

HiL

Further datails meleding last availale
lis2sicial stabemants (with-schidules) al fwa
yoars, k=g of creditars e avallabée at URL!

Balange Sheet lor FY 2024-25
Hakange Sneet [or By 2023-24
WS Tl warlipe. cam,

Eligibiigy for resolition applicants imoer
seckion 23(25(h) of the Code 5 avadable 2
LUAL:

Gestails can be downloaded from
W stalwartips.com,

Lass ate for receipt of expression of inerest

24" December, 2025 Wednesday)

Date of issue of provisiona Bst of prospective
res0liion apalicants

2= January, 2025 (Friday)

Las? dale for subimission of abisclions i
provzional ks

T Janpary, 2026 (Wednesiay)

Dats of issue of fins! list of prospective
fesolition applicants

127 January, 2026 (Monday)

Date of izzaie of infarmation memorandum,
evaluation matrix and request for resolition
plans to prospective resolution applicants

12" Lanuary MI26 (Monday)

Las? dite for submission of resalutan plans

12 February, 2026 (Thursday) by 05:00 PK
Through email &5 well 25 through Hard
copies 1o be submitied o Mr Sandagp Goal
Hesolution Prafassicnal

(it b <~ STALWART RESOLLITION
PROFESSIONAL LLP

a0 73, Pitampura Delhi 110034

Frocess email id to submit Expression of

Inbeesi

cirp pashupatii@gmail com

Date; O7.12.2025
Placa: Dalhl

CMA Sandeap Goel
Resobution Professional
(IBEKIPA-0031P-RO007T3 201 7-18110583)

AFA No .: AAZM0FE3N1300626/301302 valid upto 30.06.2026

Mis Pashupati Dairies Private Limited (Under CIRP)
Regd. Office: S0 - 73 Pitampura, New Delhi 110034

epapet.financialexpress.comi @ .

» Incentive of up to 3000 per month for
each additional hiring.

ZONAL OFFICE, GHAZIABAD ZONE,

i Address: 32-B, Sector-62, NOIDA-201307

PPENDIX-IV [See rule-8(1)] Possession notice (For Immovahle property)
ereas, the undersigned being the authonzed officer of the Bank Of
dia- Sikandrabad Branch under the Securifization and Reconsiruction
Financial assets and Enforcement of security Interest (Act), 2002 (54 of
02) and in exercise of powers conferred under section 13 (2) read with |
e 3) of the security interest (Enforcemant) Rules, 2002 issued a
emand MNotice Dated 16.07.2025 calling upon the borrower- Mr.
aneash 5/0 HariChand and Mrs. Sonia W/O Maneesh both residing
Flat no 4G 02 Tower & Panchsheel, Primerose Ghaziabad, UP-
1001 Residential Address), Flat no. J-6,Khasra no. 1455 and 1462 1st
oor, Balaji Enclave, Vill- Rahishpur,Pargana- Dasna, Tehsil & Distt-
aziabad UP-201002({Property Addressjto repay the amount
entioned in the demand notice being Rs. 25,26,349.23 (Rupees
enty Five Lakhs Twenty Six Thousand Three Hundred Forty Nine
d Paise Twenty Threelas on 16.07.2025 with further interest,
sts, expenses and other incidental charge etc. thereon within G0
ys from the date of the said notice.

& Borrower ( Guarantors having failed to repay the amount, notice is
reby given to the Borrower / Guarantors and the public in general that
s undersigned has taken possession of the property described herain
low in exercise of powers conferred on him / her under Sub Sec. (4) of
ction 13 of the said Act read with rule 8 of the Security Interest
forcement Rules, 2002 on this 3rd day of December 2025.

& Borrower / Guarantors in particular and the publicin general is hereby
utioned not to deal with said Property and any dealings with the
operty will be subject to the charge of the Bank Of India, Sikandrabad
anch, Sikandrabad Industrial Area, G.T. Road, opp. Roadways Bus
and, UP-203205 for an amount of Rs.25,26,349.23(Rupees Twenty
e Lakhs Twenty Six Thousand Three Hundred Forty Nine and
ise Twenty Three)as on 16.07.2025 with further interest, costs,
pensas and other incidental charge etc. thereon.

& borrower's attention is invited to provisions of sub-Section (8) of
clion 13 of the Acl, in respect of lime available, to redeem the secured

zeis. ]
DESCRIPTION OF THE IMMOVABLE PROPERTY

| the Part and parcel of freehold Residential flat situated at Flat no.
G,Khasra no. 1455 and 1462,1st Floor. Balaji Enclave, Vill-
hishpur,Pargana- Dasna, Tehsil & Distt- Ghaziabad UP-201002
measuring 73.00sq.mtr jointly in the name of Mr. Maneesh S/0
iri Chand and Mrs. Sonia W/O Maneesh. Boundary —As per Deed -
irth ; Plot No.J-5, South : Plot No.J-7, Easl: Plot of another owner, West
asta 25ft wide

te : 03-12-2025, Place: Bulandshahr AUTHORISED OFFICER, BANK OF INDIA

CBC 23101/13/0001/2526

FORM NO. 5
THE DEBTS RECOVERY TRIBUNAL
600/1 University Road Near Hanuman Setu Mandir, Lucknow 226007
(Area of Jurisdiction, Part of Uttar Pradesh )

) ummons For Filing Reply & Appearance By Publication

O.A. No. 467/2025 Date: 20.11.2025

(Summon To the Defendants under Section 19 (3) of the Recovery of
Debts and Bankruptcy Act 1993 read with Rules 12 and 13 of the
Debts Recovery Tribunal (Procedure Rules 1993)

Original Application No. 467 of 2025

AXIS BANK LTD. VERSUS ™ APPLICANT
M/S KARGIL ENTERPRISES & ANOTHER  ........ DEFENDANTS
To,

1. M/s Kargil Enterprises through its proprietor Tanzeem Ahmad
Address: Mohalla Bhoorey Khan near Baley Mian ki Mazar, Court
road Pilibhit, UP 262001.

2. Shri Tanzeem Ahmad S/o Rafig Ahmad R/o H. No. 79, Sher
Mohammad Pilibhit UP-262001

In the above noted application, you are required to file reply in
Paper Book form in Two sets along with documents and affidavit
(if any), personally or through your duly authorized agent or legal
practitioner in this Tribunal, after serving copy of the same on
the applicant or his counsel/duly authorized agent after
publication of the summons and thereafter to appear before the
Tribunal on 26.02.2026 at 10.30 A.M. failing which the application
shall be heard and decided in your absence.

Registrar

Debts Recovery Tribunal
Lucknow

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
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HINDUJA HOUSING FINANCE LIMITED o

Corperate Difice : 167-169, ZND Floor, Likle Moenl Saidapel, Chonsai— 600 015, [Iirine e

Contacl No. Hasmuddin Raza : 8468898202 | Umesh Chauhan : 8854281688
POSSESSION NOTICE (For Immovable Properiy)

{Under Rule B {1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned baing the authorized officer of HINDUJA HOUSING FINANCE
LIMITED(HHFL) under Secoritisation and Reconstruction of Financial Assets and
Entorcement of Security Interast Act, 2002 (54 of 2002), and in exercise of powers
conferred undar Section 13 (12) read with Rule 3 of the Sacurity Interest (Enforcemeant)
Aules, 2002 issued Oemand Motice dated meantioned hereundar calling wpon the
following borrawers to repay the amount mentioned in the notice being also mentionad
mereundar within 60 days from the date of receipt of the said notice. The lollowing
borrowers having failed to repay the amount, nolice is heraby given to the Tollowing
borrowars and the public in genaral that undersigned has taken possession of the

k€ pradhan Mantri Viksit Bharat Rozgar Yojana will generate
S gk b iy B e s s e s new employment opportunities for about 35 crore youth. 7%

(Enforcement) Rules, 2002 an the date mentioned hereundar:

Account Number & Name of the Borrowers | Demand Notice Date & Amouni] Prime Mil‘liStEf, Narendra Modi

LAN: UP/LKN/AGRA/ADDDODOTS. 1. Ms. Namita 1310/2021 & Total
Sharma w/o Mr Awneesh Sharma 2. Mr Avneesh |Dulstanding - Rs. 10,65,693/-
Sharma S/o Mr. Devki Nandan Sharma. R/o 14/55, Symbolic Possession
soron Katra Speed Golor Lab Shahganj Agra Z62010. Date:15/06/2022

Algo at Property Address:- Situaled al 14/34/28 Soron IETTEIN TN S R0
Katra Shahganj Agra 282010 NPADate: 31,/03/2021 DATE: 02-12-2075
Dizcriplion of Property: All that Parl and Parcel of the property Situaled at 14/54/28
Soron Katra, Shahganj Agra 282010. Boundaries: East - Gali B i and House Diher, West
— Other Property, North — House of Babbo Qureshi, South — House of Totaram

The borrower in particular and the public in genaral ane hereby caubionad nok to deal with the

property and any dealings with the property will be subject to the Charga of HINDUJA
HOUSIMG FINANCE LIMITED for an amount mantioned herein asove and interest thereon, The

borrower’s aftanbion is invited 1o provisions of sub-section {3} of section 13 of the Act, in ROZMR YA mon MR

S0y- Authonsed Officar-
Date : 07/12/2025. Place: AGRA for HINDUJA HOUSING FINANCE LIMITED

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. Y07, Raheja Canlns, Free Press Jourma) Road, Naaman Paint,
fMumbai-21. Ph.{022) 6747 2117 Fas: (022) 6747 2118 E-mail: infoi@authum. com
Branch Office : Office Mo-1216-1220, 12th Floor, Naurang House, Plot Mo-21,

Pradhan Mantri Viksit Bharat Rozgar Yojana

Kasturba Gandhl Road, Connaught Place, New Dedhl-110001

{As per Rule B{1) of Security Interest (Enforcement) Rules, 2002)
That pursuant 1o the approved resolulion plan of the Beliance Home Finance
Limited, (RHFL} by ils Lendars in terms of BBl Gircular Mo, RBIZD1B-15%F 203,
DBR.Mo. BF. BC. 45/21.04. C48/2018-19 dated Jume 7. 2018 on Prudaniial
Framework for Resclufion of Stressed &ssats, the order of Hon'hle Suprems Courd
of India dated March 3, 2023 and the Special Resolution passed by the
Sharehalders on March 25, 2023, RHFL has entered into the agresment 1o transfer
its Business by way of a slump sale on a going concern basis, 10 Reliance
Commarcial Finance Limiled {Hereinalter referred to as "RCFL") and whereas all
thie rights and kabilities pertaining fo the knan sceount (5] of the Bormower has'hawva
alaobeantransferred to RCFL.
That RCFL was furiher acquired by Authum Investment and Infrastructurs Limitad.
in pursuance of the implementation of the Resalutian Plan submitied by Authum
Imvestmentand Infrastruciure Limitedon January 15, 2021 for RCFLinterms of the
Reserse Bank of India (Prudential Framework for Resolulion of Stressed Assels)
Directons, 2019
Thal furthermere, the Hon'ble Mational Company Law Tribunal, Mumbai Bench
["MCLT"), approved the Schema of Arrangement for damerger of lending businass
af RCFL to Authum Investmeant & Infrastructure Limited vide its order dated May 10,
2024, in view of which, the lending business and rights and entiflemeants attached
therato of the RCFL stands be transferred to.and vested inAuthum Investment and
Imfrastruciure Limited 38 & godng conoerm,
Wheraas the undersigned Being the Authonzed officer of the Authum Irmestmeant
and Infrastructure Limited havimg iU's registerad office at 707, Rabeja Cenfre, Free
prass Jourral Road, Mariman Poaint, Mumbai-200021 and branch office al Office
Mo. 1216-1220, 12Zth Floor Maurang House, Plof Mo, 29, Kastruba Gandhi Road,
Connaughi Place, New Delhi- 110001 under the Secuwritization and Reconstruction
of Financial Azzets and Enforcement of Security Interest Act, 2002 and in exercise
of Powers conferred under section 1302} read with ruke 8 of the: Securily infenes]
(Enforcement) Rules 2002, issued a Demand Notice dated 05.09.2025 calling
upan the borrower {8} (Co-borrower(s): 1.) Nippun Gupta (Through all it's
Legal Heirs), 2.) Anuraag Gupta both are at 100 shivalik duplex flat sec-35
Molda Uttar Pradesh-201301 Also AT FLAT (TYPE GF-3) ON GROUND FLOOR
OF TOWER NO. 14 IN ATS GREENS PARADISO TO BE DEVELOPED ON
GROUND HOUSING PLOT NO. GHO3 SECTOR CGl-4 GREATOR NOIDA vide
Loan Account No, RLHLDELOODOD4TY 1o rapay the amount manbioned in lha
notica being T114239702/- {RUPEES ELEVEN CRORE FORTY-TWO LAKH
THIRTY NINE THOUSAND SEVEN HUNDRED TWO ONLY) as on 10.07.2025
against Loan Agreement within 60 days from the date of receipt of the said notices.
The Borrower(siCo-borrowens) having falled 1o repay the amount, notca is
hamby given lo the Borower{sCo-Borrower and the public in ganeral that the
undersigned has taken possession of the properly described harain balow in
exercise of powers conferred an him/her undar Section 13{4} of the szid Act read
with Rule B of the said rules on this 05.12,. 2025,
The Bormower{s} Co-Barmowerns) in particular and the public in general is
hereby caulioned noi to deat with the propetty and any dealings with the
property will be subject to the charge of Authum Investment and

SRS kel ot b d il BRTIR ATARIN (ot B » Incentive of up to 15,000 in two » Incentive of up to 3000 per month for

as on 04122025 and Intarest, cosf, expenses and ather charges thereon as par
loan agresment. The Borower/co-bormowers/Morigagor(s) atiention is invited to

the provision of Section 13(8) of the SARFAESI Act. In respect of time avadable, to inct i [ h' 1
F' ke installments. each additional hiring.
" DESCRIPTION OF IMMOVABLE PROPERTY™
All The Piace And Parcel Of The Properly Fully Finished Flal (lvpe G3) Having
Super Ared Of 3100 5q. /L Alloted On Tha Ground Floor Of Towsar Mo: 14 Alcng With
LawnArea Approx 1000 5q.f. Aong With Ona Open Space Parking In Ats Graens

Paradiso Developed On Plot No, Gh03 Secior Chi-4 Greator Noida,

Date : 05-12-2025 Authorized Officer
Place : Naida Authum Investment & Infrastructune Limited

CBC 23101/13/0001/2526

For more information
@9 TATA CAPITAL HOUSING FINANCE LTD visit - www.pmvbry.epfindia.gov.in or

Regd. Office; 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA yarg. Lower Parel, Mumbai-400013. CIN No. UST190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) Contact - 14480 / 1800-180-1850 (Toll-Free) or

{4z per Appendix [V read with rule (1} of the Security interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorzed Officer of the TATA Caprdal Housing
Financa Limited,, under the Securtizabion and Reconstructon of Financial Assets and
Endorcement of Securily Intersst Act, 2002 and in exercise of powers conferred under
section 1312} read with rubs 3 of Ihe Secunty Infares! (Enforcament) Rules. 2002, ssusd
demand nofices as menticned below ca¥ing upon the Borowars to repay the arnount
mentionad in the nofice within 80 days from the dats of the sad nobice

The barrower, having failed to rapay tha amaunt, notica is hareby given 1o the borrgwer, In
particudar gnd the public, in general, that the undersigned has taken possession of the
proparly described hereln below in exercise of powers confermed on him under section
1344} of the said Act read with rule 8 of the said Rules.

The borrower, in parkcular, and the publicin general, are hersby cautioned not to deal with
the properly and any dealings with the property will ba subject to tha charge of the TATA
apital Housing Fmance Limited, for an amount referred to below along with interest
thereon and penal iMeres], charges, costs elc, from date mentioned bekow,
The borrower's attention is invited to provisions of sub- =ection (3] of Saction 13 of tha A

i FORM NO. 5
inrespect of bme available, to redeem the sscured asssls. '
- E THE DEBTS RECOVERY TRIBUNAL

Lean  |Name of Obligonis)/ Amount as per Date INVITATION FﬂHRIEE:]P?!EEDESﬁ]TdHﬂE INTEREST FOR : ZONAL OFFICE, GHAZIABAD ZONE, IFIFAW8 600/1 University Road Near Hanuman Setu Mandir, Lucknow 226007

Account |Legal Helr[s!.llegal Demand Notice  |[Possess i : Address: 32-B, Sector-62, NOIDA-201307 & (Area of Jurisdiction, Part of Uttar Pradesh )

AD. RApESantativels) PASHUPATI DAIRIES PRIVATE LIMITED | - ummons For Filing Reply & Appearance By Publication

TCHHF [Mr. Kuldeep Kumar {as Borrower), Mr. | Rs. 1045522 /- (4120 Operating In Manufacturing Of Dairy Product At Saharanpur, Uttar Pradesh APPENDIX-IV [See rule-B{1)] Possession notice (For Immovable property) _

'}Ta,?m JHS'HHI'I’IIE EHII'IL Hf.hﬁﬂt_ﬂndl'a .EI“EhI ':F:HPEEE TEn Lahh |:|u||'|der Ethl-fEEI‘-i!EH"-""I |:4||!'|:| .::,f Regulafmn EEA DTThE' Enwl‘umy and Eankrup[{? Eﬂanj harﬂaﬁl Ih& undarﬁ_lgne{i balng the authﬂnze{t '}fﬁnar ﬂr thE Eank nr O.A. NO. 467’2025 . Date- 20-11-2025

1001007 |Mrs. Krishana Devi Alias Krishana | Forly Frve Thousand of India (Insolvency Resolution Process for Corporate Persons) Requlations, 2016) dia- Sikandrabad Branch under the Securitization and Reconstruction (Summon To the Defendants under Section 19 (3) of the Recovery of

" Watl and Krishna Traders {through its | Five Hundred Twenty RELEVANT PARTICULARS f Financial assets and Enforcement of security Interest (Act), 2002 (54 of Debts and Bankruptcy Act 1993 read with Rules 12 and 13 of the

properitor) all are {Co- borrowers) 5“”' ?J'Eﬁg a5 on 13- Narne of the carporal deblor alang with #AN | M/s Pashupali Dairies Private Limited 002) and in exercise of pawers conferred under section 13 (2) read with | Debts Recovery T"_b‘_’"a| (P’°‘_’ed‘_"e Rules 1993)
. une: & CINLLP No, PAN - AADCP40TAE le 3) of the security interest {Enforcement) Rules, 2002 issued a Original Application No. 467 of 2025

IDEIEEH[.‘:IIIEI-I‘I of Sacurad .ﬂf.‘sElE”l‘ﬂﬂ‘lﬂ?ahlE' Fmpeﬂhu: Al Piace & Parcels af the 12 : CiN - MEEMHLEF@.FTEET]?H lamand MNotice Dated 16.07.2025 cﬂ"lng upan the borrower- Mr. AXISBANKLTD.  wimmmcim oo APPLICANT
h:le,asunng 378147 =q. m.U' in tofal land of 022 BISMIL, 3 property in land bearing (Ka Address of the registered office F-82, 15t |.=||:|:|r, Snn'a|.| F'Ial:e.- Rayouri Garden, aneesh S/0 HariChand and Mrs. Sonia W/O Maneesh both residing VERSUS

vihar Lakhsmi Nager, Pital Basti) par of Khasra . 138, 139, 140, 154, 153/274 Ka iest Delt, New Delh, Dalhi, india, 1100127 t Flat no 4G 02 Tower 6 Panchsheel, Primerose Ghaziabad, UP- M/S KARGIL ENTERPRISES & ANOTHER ... DEFENDANTS
Wihar Laxmi Magar Pital Basti, situated af village Dehri Mustagam, Paragana and Distr 1. |UAL of weks=is i 01001 (Residential Address), Flat no. J-6 Khasra no. 1455 and 1462, 1st

Moradabad, Uttar Pradesh- 244001- with all common amenities under sale. de Detais of place where majority of fised assets |Village Kumbar Heda MH-73, Dehradun Miar Balad Erekas Vil F-tlahish u.r F'al e Daéna Tehsil & Disﬁ- To,

Boundares: East- House of Dhamendra & Punset Plot. West- 14 ft. wide road, ho are |ocated Road, Sahararpue. Uttar Pradesh, 247001, h - b dj Up Eﬂ‘!lﬂDE B = P J!:.ddrg : h i 1. M/s Kargil Enterprises through its proprietor Tanzeem Ahmad
Chandra \Wati & Ragesh, North- 14ft. wide road, South- Plot Maya Shama, 5. |instaed capatily of main producls/ services [NA pIEAEIRA : t b b ressjio repay the amoun Address: Mohalla Bhoorey Khan near Baley Mian ki Mazar, Court

Rl [P e TRy ey entioned in the demand nolice being Rs. 25,26,349.23 (Rupees ilibhi
Mr. Moh d | 04-12-21 . |Ouantity and walue of main products’ senices |NA road Pilibhit, UP 262001.
TCHHLO7370 ¥r. Wohamma Rs. 13,16,057/- (Rupees Thirteen |04-12-2 I fi ot wenty Five Lakhs Twenty Six Thousand Three Hundred Forty Nine
b0100154012,| Mohtashim (Borrower), | Lakh Sixteen Thousand Frty soid In &ast financial year 2. Shri Tanzeem Ahmad S/o Rafiqg Ahmad R/o H. No. 79, Sher

Nurnier of employees) workmen il nd Paise Twenty Threejas on 16.07.2025 with further interest, Mohammad Pilibhit UP-262001

and Mrs. Shahnaaz i iy :
TCEAML 1700 ewenr Boly). oultanding &e0n Furtier details mcluding last avaliabie Balance Shee far FY 2004-25 osts, expenses and other incidental charge etc. thereon within 60

;‘IUDLE:II:I:'.IE‘I ';H re:r.ﬁ.m:::]sll th?F.‘ﬂ-E.E:Ii:S 7 3 financial statements (with schedules) of two | Balance Sheet for FY 202324 ays from the date of the said notice. ::a:)r: gt())(())\ll(ef(;]r(r)\'tlei?] T?ghs(:goa:’oxguwﬁ:\e drggl:jrlrr\(;?\tioaﬂg ;?r‘l’(;);\m
escriplion of aecu 5 mmavable Froperties: piece parcels pars, ksts of creditors are available at URL: | www stalwartipe.com, TOAWE ' i ica i i h
Residential Piot beaning Khasra/Gatta No. 603 having an area admeasuring 9625 5q :"g.h.w far resakition appicants unges Detalls can ugﬂe,_-r,,.,"mng.j fram > Enr il ; Guaéa B h?gng rN b F?;IPEI;E-" mabTmnunt, "ﬂtllﬂi i (if any), personally or through your duly authorized agent or legal
Siuated at Maujs Bhadaura, Bahar Chungi , Tehsil and District Moradabad, U suction 25(2)in) of the Code is avalable & | www Stalwarlipe. com ereby given lo the bomower / Guarantors and the public in general that practitioner in this Tribunal, after serving copy of the same on
Pradesh with all comman amanities mentioned in Sake Deed. Boundaries: East— Rasta T ' o = undersigned has taken possession of the property described herein the applicant or his counsel/duly authorized agent after
Feat Wide, West~Arazi Nahid Begum, Norih - Rasta 10 Feet Wide, South- Digar's Plot L=k cate Tor receiph of expression of interest. | 24" Diecember, 2025 [Wedneaday] o A R S R A publication of the summons and thereatter to appear before the
: - ' : uat-;:nﬁss.uu _Jr" vesSonal Kk of Deosbactve |25 Tl ?ﬂ'ﬁ TEriday) section 13 of the said Act read with rule 8 of the Security Interest Tribunal on 26.02.2026 at 10.30 A.M. failing which the application

TCHHF07010 | Mr. Pankaj Kumar (Borrower), | Rs. 11.25817 /- (Rupees | 051220 | gl PR it i e nforcement Rules, 2002 on this 3rd day of December 2025. shall be heard and decided in your absence.
00100006377 |and Mrs, Chandra Kala Eleven Lakh Twenly Five _resolution applicands . R _ : . o : Registrar

{Co-Borrawar) Thousand Elght Hundred " |Last date for submission of abyections 10 T January, 2025 {Wednesoay) he Borrower/ Guarantors in particular and the publicin generalis hereby Debts Recovery Tribunal

Saventean Ony) provisional st autionad not to deal with sald Property and any dealings with the Lucknow
- : Daté of izsue of linal is! ol prospectve 12" Janisry 2026 (Monday) roperty will be subject to the charge of the Bank Of India, Sikandrabad

Diesicripbion. o1, ‘Securid: Assai/mmovabie - Properties. ol pin, & parmaks rEs0iLsion apalicants jranch, Sikandrabad Industrial Area, G.T. Road, opp. Roadways Bus
Residential Plot having an area admeasuring 29.26 Sg Mir which is part of Khasra 4. |Dsle DElssue of BrGrale = T Janisare S058 Man ; . LR 1= "W 1]
1237 , Bihar man Nagia, Tehsd and District Barailly , Utiar Pradesh with a com " ek el s ot lar achhcn Lidlil i ﬁ:ﬁ;ﬂﬂfg:t:“;?:mﬁ'x;’ ﬁﬁ*fﬂﬁfgﬁ“ﬁ“ﬁi:‘ﬁﬁ IMPORTANT
E[Tu-nf?amﬁlaa' gzzﬁhﬁ_n;xan;: Eﬁﬂ?st House of Deewan, West - House of Sel ELT dl;gpﬁ:ﬁ;[;ﬂvz Elﬂi:.ﬂr;;mc::{:m I TR B aise Twenty Threeas on 16.07.2025 with further interest, costs, | | VWhilst care is taken prior to acceptance of advertising
TCHHLOT010 | Mr. Rashid Khan, Sio Mr. | Rs. 850,088 /- (Rupees Eight | (5-12-21 2 = Through armall 2s wel a5 traugh Had 5 a"d."th"’r".m'd’""f‘“'.“h;r““ Et'"".“.m“";' g copy, itis not possible to verify its contents. The Indian
op100073205 |Shabbir Khan (as|Lakh Fifty MNine Thousand caples to be submitied ta Mr Sandeep Goel he barower's attention is invited 1o provisions of sub-Section (8) Express (P) Limited cannot be held responsible for such

Borrower} and Mrs. Farhat | Eighty Eight Only) is due and Resolution Professional ection 13 of the Act, in respect of time available, to redeem the secured contents. nor for anv loss or damaae incurred as a

Praveen, Wio Mr. Rashid | culstanding ason27.10,2022 Offce at - STALWART RESOLUTION ssets.] = rany i ag re

Khan{Co-borrower) gﬁﬁ%ﬂ:ﬁﬁilm . DESCRIPTION OF THE IMMOVABELE PROPERTY result of transactions with companies, associations or
Description of Secured Assetsfimmaovable Properties: ALL PIECE & PARCELS OF T Pose il G s BN | i gial con | the Part and parcel of freehold Residential flat situated at Flatno. | | individuals advertising in its newspapers or Publications.
BHK Resendifial flat bearing No. AF-1 (First Floor) Builtup on-at plot no.41/2, admeasuri ntesest ' -5, Khasra no. 1455 and 1462,1st Floor, Balaji Enclave, Vill- We therefore recommend that readers make
54.34 sq. mirs., comprised in Khasra no - 157, situated at Jagatpur Lal Begum, Pashup CMA Sandeep Goel tahishpur,Pargana- Dasna, Tehsil & Distt- Ghaziabad UP-201002 . - . .
Wihar, Al Arl Tower, District Barailly- 243001 Utlar Pradesh, with all common armenib Resalution Professional dmeasuring 73.00sq.mtr jointly in the name of Mr. Maneash 5/0 neces_sar_y Inquires before sendlpg any m(?nles or
mentianad in Saie Deed. Bounded as: East - Flat Mo F2 . Wist- House of other- wir (IBBI/IPA-DD3/IP-NODOT/2017-18110583) ari Chand and Mrs. Sonia W/O Maneesh. Boundary —As per Deed - enterlng Into any ag reements with advertisers or
North—House of other, South - Corridor, AFA No . AAJ10583/01/300626/301302 valid upto 30.06.2026 orth : Piot No.J-5, Sauth . Plot No.J-7, East : Plot of another owner, West | | otherwise acting on an advertisement in any manner
Date: - 0T 212025 Sdi- Authorised Offid . Mis Pashupati Dairies Private Limited (Under CIRP) Rasta 25 wide

Blate: 07,12 205 whatsoever.

Place: - Bareilly/Moradabad|Uttar Pradesh) For Tata Capital Housing Finance Limi Place: Delhi Regd. Office: SD - 73 Pitampura, New Delhi 110034 ate : 03-12-2025, Place: Bulandshahr AUTHORISED OFFICER. BANK OF INDIA =

.. . <

. . . Lucknow

epaper.financialexpress.cconi@ @ @




